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-the Indian Natienal Congress Party led by Shri P.v. Narasimha

‘“Congress party; and

Congress Legislature Party has affirmed in response to eur

DEILHI LEGISIa TIVE ASSEMBLY SECRETARIAT
BULLETIN PART~II
(General information relating to Legislative and other matters
" Tuesday, May 07, 1996/ Baisakh 17, 1918 (Saka)

MERGE: OF JANATA DAL (BIDHURI) WITH
INDIAN NATIONAL CONGRESS

The orders passed by Hon'ble Speaker in the matter of
merger of Janata Dal (Bidhuri) with Indian National Congress is
reproduced below z- .

. ORDER
| &

WHEREAS S/Shri Ramvir Singh Bidhuri, Parvez Hashmi and
Matin ahmed, originally elected on Janata Dal ticket to the
Legislative Assembly of National Capital Territory of Delhi,
constituted a separate greup within the Legislative Assembly
by the name of “Janata Dal (Bidhuri)" as a result of the split
in the Janata Dal Legislature Party; and ,

WHEREAS the members belonging to this group consisting
of S/Shri Ramvir Singh Bidhuri, Parvez Hashmi and Matin Ahmed
were ‘treated as members belonging te "“Janata Dal (Bidhuri)"
vide my order dated 2nd aApril, 1996 pursuant to receipt ef a
communication presented by the aforesaid three members, in
person; and -

WHEREAS the members belonging to the Janata DalIBidhuri)
group have noy informed me in writing vide their letter -
dated 17-4-96 that they have decided to merge the group with

Rao and have requested for thelr recognition as part of the

- WHBREAS Shri Jag Parvesh Chandra, Leader of the

letter No.F.19(22)/96/1a5/17345 dated 18th April, 1996, that

S/Shri Ramvir Singh Bidhuri, Parvez Hashmi and Matin Ahmed

have been admitted in the pational Congress and they be treated

as members belonging to the Congress Party; and ‘
" ‘Now, therefore, after careful examination of the ease

and in exernise of the powers conferred uprn me under the Tenth

Schedule of the Constitutfon of India, I, Charti Lal Goel,

Speaker, Delhi Vidhan Sabha, do hereby declare that

S/shri Ramvir Singh Bidhuri, Parvez Hashmi and Matin Ahmed,

shall hencclforth be treated as members belonging to the

Congressy,, Legislature Party with immediate effect, as requested

by them _Eifa
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